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REGA STRAR COURT. 2 SECTI ON Xl
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. MV RAMESH

Petition(s) for Special Leave to Appeal (O No(s).11442-11443/2
015
MATSYA JEEVI SAHKARI SAM Tl LTD AND ANR Petitioner(s
)
VERSUS
STATE OF U P AND ORS Respondent (s
)
(with interimrelief and office report)
Date : 16/02/ 2016 These petitions were called on for hearing today.
For Petitioner(s) M. C.D. Singh, Adv.
M. Sandeepan Pat hak, Adv.
M. Neeraj Shekhar, Adv.
For Respondent (s) Ms. Sandeep Kunar Dwi vedi, Adv.
M. Manoj K. M shra, Adv.
M. Uday Singh, Adv.
M Vi nay Kumar Garg, Adv.
Ms. Pragati Neekhra, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
Respondent Nos. 2 and 3 have already filed the
counter

af fidavit.
The Ld. Counsel for the respondent No.4 has failed to file the
Signature Not Verified

counter affidavit within the period stipulated under the rules.
Digitally signed by
Madhu G over
Date: 2016.02. 16

M. Samer Singh, Ld. Advocate has appeared on behal f of the

16:57: 16 SCT

Reason:
respondent No. 1. He seeks and is given two weeks tine to file the
vakal at nama. Learned counsel has stated that the petitioners have
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not provi ded t he copi es of t he pl eadi ngs to hi m The | ear ned



counsel for petitioners is directed to provide the copies of the
pl eadings to the | earned counsel within a weeks’ tine and file

pr oof . The respondent shall file the Counter Affidavit within a
peri od of four weeks, thereafter.
The of fice report i ndi cates t hat al t hough by order

10. 12. 2015 of this Court four weeks tinme as |ast chance was given
to the Learned Counsel for the petitioners to take fresh steps for
the service of notice to the Respondent No.5, yet he has not done
the needful within the period stipulated in the order. Viewed in

that context, the matter shall be processed for listing before the

Hon' bl e Judge in Chanbers for further future directions.
orders. Li st thereafter.
(MV RAMESH)
Regi strar

dat ed

Awnai t



